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CENTRAL ADMINISTRATIVE TRIBUNAL 
JAMMU BENCH, JAMMU 

 
Hearing through video conferencing 

 
O.A. No. 61/601/2020 

 
This the 12th day of January, 2021 

 
HON’BLE MR. RAKESH SAGAR JAIN, MEMBER (J) 

HON’BLE MR. ANAND MATHUR, MEMBER (A) 
 
 Mohd Sharif, Age 36 years, S/o Late Mohd Yaqoob, R/o Village 

Ghani, Tehsil Mankote, District Poonch. 

         ........................Applicant 

(Advocate: Mr. M.R. Qureshi) 

Versus 

1. UT of J&K through Commissioner/Secretary to Government 

PHE/I&FC Department, Civil Secretariat, Jammu. 

2. The Chief Engineer, Public Health & Engineering Department, UT of 

Jammu and Kashmir, Jammu. 

3. Superintending Engineer, Hydraulic Circle, UT of Jammu and 

Kashmir, Poonch. 

4. Executive Engineer, Public Health Engineering Division Poonch, UT 

of Jammu and Kashmir, Poonch. 

5. Assistant Executive Engineer, PHE Sub-Division Mendhar, UT of 

Jammu and Kashmir, Poonch. 

...................Respondents 

(Advocate: Mr. Amit Gupta, ld Additional Advocate General) 
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O R D E R 
[O R A L] 

(Delivered by Hon’ble Mr. Rakesh Sagar Jain, Member-J) 
 

 During the course of arguments, learned counsel for the applicant 

submits that the applicant would be satisfied, if a direction is issued to the  

respondents/competent authority to consider the case of the applicant for 

appointment on compassionate ground by passing a reasoned and speaking 

order within a stipulated period of time.  

 

2. Looking to the limited prayer made by learned counsel for the 

applicant, O.A is disposed of with direction to the respondents/competent 

authority to consider the case of applicant for appointment on compassionate 

ground by passing a reasoned and speaking order, in accordance with rules 

within a period of three weeks  from the date of receipt of a certified copy of 

this order with intimation to the applicant. The contents of this O.A. shall 

also be taken into account while considering the case of the applicant for 

grant of compassionate appointment. 

 

3. It is made clear that we have not expressed any opinion on the merits 

of the case. 

 

4. There shall be no order as to costs. 

 

 

 (ANAND MATHUR) (RAKESH SAGAR JAIN) 
   MEMBER (A) MEMBER (J) 
 
Arun 


